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(c) to (0). For the inveatiptioD of crimel, 
_vices of dOl squads, crime teams, apocia-
Heed .. ocios from Central Bureau of 
JatestJaatioa and Central PONDSic Science 
Laboratory arc utilised. Tbe help 01 crime 
record office and bomb disposaJ squad. is _0 IOQIbt. Bquipments like lie detecton arc 
allO UIOd. 

C.....u.a or air bas", by Paid, •• 
Ia Pak omapJed Kashmir 

'624. SHRI BALASAHBB YIKHB 
PATIL : Will the Minister or DEFENCE be 
pJeued to state : 

fa) wbether it i. a fact that Pa~istaD 
Arm, baa coDstructed some air bases in tbe 
Pat occupied areas of Kashmir where F· 161 
can laDd and take off; 

(b) if SOt bow many such bases have 
bolD axaltrUcted; 

(c) whether it is Dot in violation 0( tbe 
Simla Aarcement; and 

(d) whether Government have lodaed 
.. y pro_' with tbo P"kiatan Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB RESEARCH 
AND DBVBLOPMENT IN THB MINISTRY 
OF DEFENCE (SHRI ARUN SINGH): 
(I) aDd (b). Pakistao bas built tbree air .. 
lUi.,. at MazafJrabad, Rawalkot and Mirpur 
in Pat·o.upied «asbmir. Tbeae air. strips 
are for use by civil aircraft. F .. 16 aircraft 
cannot operate from these airfiekis, a. at 
present. 10 addhioD. an air .. 6eld is beiDa 
built at Skardl,l, which is of military signi-
ficance. 

(c) aDd (d). The construction of airfields 
by PakfttlD In Pak occupied Kashmir 
mUlta.es ... inst the spirit of the Simla 
Alreement, and is detrimental to the Mainte-
_nee of peaceful and harmoniout relations 
betwetn tbe two countries. Tbit bas been 
coaveyed to Pakistan 00 sneral occasions. 

DfIerf.laatioa willa miaorttiellD A .... 

'62.5. S!fRI ABDUL HAMID: Win 
tile MiDl.or of 80MB AFfAIR.S be pleased 
to Rate : 

(a) "hether Government are aware of 
tbe Circular issued by Government or Auam 
under whicb tbe mioority communities are 
required to ptoduee perttJaDeot resldeDt 
certificates for pltiDa admi.ioo to educa-
tioaal institutions and to secure emp!oymeat; 

(b) if so, the reasons ror this dilCrimina-
tl(\D aplnst minority communities; 

(c) whether the Union Government have 
taken up this matter with tbe State Govera-
meat; aDd 

(d) if so, with what results? 

THe MINISTER OP STATB IN THE 
MINISTRY OF HOMB AFFAIRS (SHR.l 
CHINTAMANI PANIORAHI) : <a) and (b). 
According to tbe State Government or 
Assam, permanent resident certificates 
are being issued to person. beJongjna to 
any community t only ror the purpose of 
seeking admiuion to educational institutions 
where sucb certificates are inaisted upon by 
tbe educational institutions. No discrimina-
tion according to tb~ State Government is 
shown by them to minority community in the 
matter of admission to educalional institu· 
tions or employment. 

(c) and (d)' The issue relatiDI to araot 
of permanent resident certificates was taken 
up with the State Government who have 
constituted a bjab power committee to 
further examine the iuues. 

Splailll mill at Ballepal. Oris .. 

5626. SRRI CH1NTAMANI lENA: 
Will tbe Minister of TEXTILES be pleased 
to atate : 

Ca) whether cotton spsnntD(l mill at 
Baliapal in Balasore District of Orissa bas 
Dot been commissioned so far : 

(b) if so, tbe reason, therefor; 

(c.) whether Government of Orill. bas 
requested Union Government to tako up 
WIth the I.D.D I. tbe sanctioD of term Jo.o 
in 'avour of the mill 60 that tbe mill O1&Y 
be .,abU.bod; aDd-




